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आदशे/ORDER 
 

PER VIKAS  AWASTHY, JM: 
    

  This appeal by the assessee is directed against the order of Commissioner 

of Income Tax (Appeals), National Faceless Appeal Centre, Delhi [in short ‘the 

CIT(A)]  dated 20.11.2023, for the  Assessment Year 2012-13. 

2. Shri Tarun Chanana, appearing on behalf of the assessee submitted at the 

outset that this appeal is against an ex-parte order passed by the CIT(A). He 
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submitted that the assessment for AY 2012-13 in the case of assessee was 

reopened, on the basis of information received from ADIT (Inv.). The Assessing 

Officer without conducting his own independent enquiry reopened the 

assessment. The alleged notice issued u/s. 148 dated 30.03.2019 was never 

received by the assessee. The AO completed the assessment u/s. 144 r.w.s 147 of 

the Act, without affording any opportunity of hearing/furnishing submissions to 

the assessee. He prayed that the issue in appeal may be restored to AO for fresh 

assessment.  

3. Per contra, Shri Anuj Garg, Sr. DR appearing on behalf of the Department 

defending the impugned order submitted that sufficient opportunity was given to 

the assessee for make submissions before the CIT(A), despite repeated notices 

served on email of the assessee, the assessee failed to respond to any of the 

notices.  

4. We have heard the submissions made by rival sides and have seen the 

orders of authorities below. It is evident from records that the assessment order 

and the order by First Appellate Authority has been passed in an ex-parte 

proceedings. The contention of the assessee is that notice u/s. 148 issued by the 

Assessing Officer was never served on the assessee. The assessee is further 

alleged that even the notices sent by CIT(A) were never served on the assessee. 

Taking into consideration entire facts of the case, we restore the appeal back to 

the file of AO for denovo assessment after affording reasonable opportunity of 

hearing/making submissions to the assessee, in accordance with law. The 

assessee is directed to provide his current/functional email id to the AO for 
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service of notice. Upon service of notice, the assessee shall make submissions 

before the AO without fail. 

5. In the result, appeal of the assessee is allowed for statistical purposes.  

Order pronounced in the open court on April the 25th day of April, 2024. 

                           Sd/-   Sd/-     

        (AVDHESH KUMAR MISHRA) (VIKAS AWASTHY) 

लेखाकार सद᭭य/ACCOUNTANT MEMBER ᭠याियक सद᭭य/JUDICIAL MEMBER 

िदʟी / Delhi, ᳰदनांक/Dated    25/04/2024 
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